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THE CHHATFISGARH MUNICIPAL CORPORATION (AMENDMENT)
ACT, 2003

An Actluvthey to amend the Chhatiisparh Municipsl Corporation 4.2t 1256 (No. 23 of

1956,

DBe it enacted by the Chhattisgarh I egislature in £a¢ Fifty-fourth yeor of the Republic of India

as Ullows (—

Lt

3

This Act may be called the Chhattisgach Municipal Corporation (Arnendment)

i)
Adhiniyam, 2003 (No. 6 of 2003},

2) h shall come into force from: date of its potification in Gie oflicial Gazelte.

Ta zub-section (1) and (2) of Section 19 of Chhn[iisgarh Municipa! Corporalion Act, 1956

(Mo, 23 of 1936) hereinafier called Principal Act, for words "Divisional Commissions” tha
words "Director Urban Plauning and Development" shall be substituted.

in Sub-secticn (1), (2) and (3) of Section 23 of the Principal Aet, for words "Divisionst
Commissicner™ the words "Director Urbaa Planaing awl Developutent™ shall be substitused.

Ta sub-section {1) and (2} of Section 24 of the Principal Acl, for words "Divisional Compi- -

ssfoner” the words "Pivsctor Urban Planning and Development” shall be substituted,

In sub-seetion (1) nfse,‘:iinn 417-A of the Principal Act, for words "Divisien?:] Commissicner”
shall be omitted and for wrods "Dircetor, Ushain Adnunistation” the words "Director, Urbau
Planning and Developmant” shall be substitutd. '
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Short Titie knd Cern-
glenceeid

Amendment of Sec-
tion 19.

amandazent of Sec.
Itan 23,

Amendment of Seq-
tion 24,

Awmendnient of Sec-
fion A17-A.
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CHHATTISGARH ACT

No 15 of 2004)

THE CHHATTISGARY MUNICIPAL CORPORATION (AMENDMENT) ACT, 2004

An Act further to amend the Chhattisgarh Municlpal Carperation Acl, 1956 (No. 23

of 1956).

as l'ollows -

Stort Vlde und I

Commencemnent.

Insertion of pd
Befinliisn.
-\
Amendment of

Seckion M4-C,

tosertion of
Sectlon 1 4‘_1‘.'. -

insertbon ol para
in) in Section 17
1)

Insection of New
Section 170,

(3=

Be it enacted by the Chhattisgarh Leg:sla!urcm the Fifty-fifth year of Repubtic of tndia
{1}  This Al may becalted the Chhamsgarh Munigipal Cerpnration { Amendmeni) Ac,
2004.
2 It shall comne inio foree from the dote of its notification in the offictat Gazene.

ARer Sub-section (10} of Section 5 of the Chhattisgarh Municipei Corporation Act 1956
{No. 21 of 1956) hereinafler rci'-.ned w0 as Principal Act, fullowing new sub-section (10-a)

shali be inserted, pamedy ~ .

"Collector" means the District Collector appainted by the Siate Gauenm..ni under

(10-a)
Section 16 of Chhatisgarh Lund Revenue Code, 1959,

Afier sub-section [52) of Sccuun 5ofthe Pnncma! Act, follpwing new sub-su:tmn (52-A)

Shall be inserted, namely -

"(52-¢) "Recognised Palitical Party" means a political party for the lime being recognized
by the Llection Commitsion of India as Natonal Party or as a Siate Party in the
Siate nfChhmlsgﬁrh under the Elcction Symbo!s {Reservation 8 Aflotment) Order,

1948,

In clause (b) of Section 14-C of the Principa) ACY, for words “merber of the Comporativn” the.
words "Mayor or Councillor" shall be substituted and for ihe words "for 4 perind of ﬁvu

years" the words "for a period nol exceeding five years” shall be substifuted.

Afler Section 14-C of the Principal Act, fotowing Section 14-D shall be insried, namely -

“Section - 14-D-  The Siate Election Commission, on nwaking an application within thirty

Remaval AT days fromibe date of pubfication of the order, passed under clause (b)

ceduction of perfod FSection 14-C, in the official GGazett {forressons 1o be yecorded

of disqushification, O Section 14-C, in the official Gazette may forreasons to be yecorde
in writing remoye any disquaiification or reduce (he period of any

such disquakificaion.”

After para (m) of sub-scedion (1} af Sectien 17 of the Principal Act, the following para {n)
shaif be inscrted, naingly |

"{m) has been disguuhified under Section §4-C.7

After Section 17-2, af the Principat AcL, the fallowing new Section 17-8 shalf be inserted,
namely .- '

“Secilon i7-8. 1 Every Mayorand every Councillor shall before 1aking part in the
nf"“:;l °;;‘m”““"d"“ elmaion of Speaker in the first miccting of the Corporation of
y o ayur i . . ' . .
the Cozncilior belogs eniecing upon bus fl1ce, a5 thy Case may be, shall muke
and subsaribe in the presetice o the Tollentoran oath or attinma:

wion i the foliawing Yo -

Mayure o doomaci b aominated

T S

i g,

Tr——

e o g PSP
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8.

voungifler of Munrcipal Corporation.. .

swear ir the name of God/salemnly aann that ] w1l| bﬁar
true faith and allegiance to the Constitution of India as
by taw established, and that T will uphold the sovereignty
and integaty of India, and | will faithfully and impartialty
perform my dulies.

(2} Ifthe Mayor or Councillor does not take an oath under sub-sec-
tion (1), it shall be deemed that such Mayor or Councillor as the
case may be, has not assumed his office :

provided that except with permission of the Director if any
Mayor or Councillor, as the case may bie, does not take an oath
within 30 days fram the date of his election or nomination, as the
case may be, his scat shall be deemied lo have fallen vacant ipso
Jacto.

After Section 18 of the Principal Act, following new seclion 18-A shall be inserted, namely :-

vGeetlon  18-A {1} Subject'to the provl:sioﬁs of the Act, the Speaker shall have the

Powers  an® following powers and functions -

functlons of 1he o )

Spesker.” . . .

- (i) to preside over the meetings of the Corporation and send

the copy of proceedings to the commissioner within seven
days from the date ofmeeling;

(W) to fix the dale of the meeling of the Corporation with the
consent of the Mayor snd arrange [o send the nolice theréof
along, wiih the Agenda as approved by the Mayor, and

(i) to haveadminisfraiive contsol over the officers and sérvants
of his office including the Corporalion Secreiary,

(2) The Speakefshall have power lo call the execution report from the
Commissioner, on the-decisions taken in the meeting of the Cor- -
poration, and may take steps 1o include in the agenda of the next

" meeting of thé Corporation such maiter in which execution has
been delayed beyond three months.”

In s“b-se;':lioﬁ (2)‘0FSecrior. 25 of the Priné:ipal Acl' following words shall be substiuted :-

Fer the wo-ds "the Spukcr the words “such member of‘lhe Mayor-in-Coun-
c1| as may be appomlcd by the Mayor" shall be substituted.

After Section Z5 oT the Principal Act, fallowing new Section 25-A shall be mserted namely -

wsertion - 25-A  Subject to provisions of the Act, every Coundillor shall have the
putles of  the  following duties:-
Cnum_:lllorl."
() 1o be present and take part in the meetings of the Corpora-
tion and on requirement cast vote.

(#) tadraw the altention of the Mayar or Commissioner towsrds
any loss to the Comporztion propeny or any short comings
io any scheme o7 scrwce or any wurk being execuled by the
corporation.

In Section 30 of the Principal A, after the ward “special mestiag” the wards “io discuss
any emergent and buming issues of the down™ shall be inserted,

Afler proviso following shall be inserted.

lasertion

Sectfon 18-4.

Amendment .
Sectlon 25.

Inserilon
Section 25-A.

Amendmend
Sectivn 3¢,

of

of

of
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Amendment
Scetion-37.

Amendmenl
Section 73,

of

of

"Provided further hat such speciul meeting shatl not be more han three iv 4 veer”

11, Sub-section (2) of Sechion 37 ol the Principal Act shall be substiteled by the fullowing :-

(7t “The Mayor-in-Council shail consist of the Mayor and nwenty percent of the tatai
number of elected Councillors. Al the ime of galenlanen of nvenly percent number
fraction less (han kalf skall be ighored and fraclion equal so hall or morc shall be

counled ag one.

provided thai al] the members shall benominaied by the Mayer from
amengst the clecled Councillors of the Corporation and ous of which ai least one
member fram Scheduled Caste or Scheduled Tribes, one member from Other Back-
ward Classes and one member from women category shall be nominated.”

12 Section 73 of the Principal Act, shall be substituted by the Tollowing :-

“Secifon.
Contragis by vr on
behalf of  the
Corporatinn-

2)

o))

Y

(3

73- (1) Contracis by or on behalf of the Carporation shalj be expressed

to be made by the Cammisstoner in accordance with the follaw-
ing provisions -

() every such contract shalt be made on behalf of the Corpora-
tfon by the Conunissioner. :

(b) nosuch conlracl for any purpose which, in accordance with
any provision of this Act, the Commissioner may not
carTyout without the approval or sanclion of some other
reunicipal autharity, shall be made by him unti) or unless

. such approval or sanciion has been duly obtained.

(c) the Mayor-in-Council and the Commissioner may sanction
any estitnate or contract (including technical and adminis-
trative) mvu]\'mg sbich amount, o5 may be prescribed.

(d) all other ustir’gatcs_ or conlracts shall be sanclicned by the
Comoration.  ~ .

rhc maener and procedure for gwmg contract, shall be such as
m..u' be prescnbcd

The Cn_rpomtiun' i order ta take assisiance in techiical or other
matiers, may engage the services of u qualified consultant and
(he procedure [or the appointment of such consultant shall be
subj'e'cl to rules madc ih'this behaif,

The Comara!wn can lake assistance of a tompany, firm, society,
trust or any other agéncy ‘or any Govemment agency tha! is
established under any exisiing rules, to execute any type of project
relating to urban infrastructure related with facifities. The Como-
ration, can also execute warks with the help of such private agency.

Private sectorpamapalmn_ agreements shall be such as may be
prescribed and shall include the following :-

(2} Build-Dwn-Operate-Transfer Agrecment,
(b) Build-Own-Operate-Mainlain Agreeinens,
(c) Build and Transier Agreement,

(d) Build-Lease-Transfer Agreement,

{¢) Build-Operate- Trunsler Agrecmicnt,

(0 Lense aml Management Agreement,

() Marmagemeni Agreement,

{h} [ehabilitase-Opemte-Transler Agrecmerr,

R
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) Réhabililatc-Own-Upcrate-Mainlain Agreement,
() Service Conlracl Agreement, and
k) Supply-Operale-Transfer Agreement,”

Provided that 2l the above agreemems far Private Panivipa-
tion shall be exccuted by the Corporation in such manner as may
be prescribed by the State Government.

"13.  Afler section 82 of the Principal Act, following new Section shall be inserted, namely :-

“Sectlon 82-A Noe property nf the Cerporation such as scheal, tank, play ground
or park meant for public use shall not be allowed (o be used for
any olher purpose ont a permanent basis.”

14.  In Section &3 of the Principal Act, the following Section shall be substituted, namely :

“Sectlon 83-Record (1) The Corperalion shall maintain a register and map of atl immoy-
ol Immovable able property of which it is the proprietor or which vests in it
properiy. othenwise or which it holds in trust for the Government,

(2) the Commissiouer, after having demarcated cﬁery land, Building

_establishment and plant etc. in the ownership of the Corporation,

shall arrange 1o affix there in the boards showing that the said
property is in the ownership of the corporation,

(3) Each year the Commissioner shall, in the budget meeting of the '
Carporation, publish the details of all immovable property of the
Corporation and send its copy along with the agénda to the mem-
bers. '

(4) The Commissioner shall, from time to time, inspect the property of
the Corporation and take action o remove the.engroachment il

any."”
i/

" After Section 83 of the Principal Act, following nrew Sccrion shall be inserted, namely :-
“'Section 63-A- The State Govemment may prescribe the manner in which the record of
Custody ang the Corporalion shali be maintained and kep! in custody and also the
destructlen nf T , . ‘ o
the record. manner and the procedure subject 1o which record shall be desiroyed.”.
Sub-section {5) ofSeclion 131-A ofthe Aet, shall be substin_ﬂed by the followiﬁg -
“Seetlon 131-4 (5} The Municipa! Accounts Comminee shall consider the report of the

audilor, appointed under Section 129, in respect of accounts of the

Corporation and submit the same to the Cerporation along with its

“views.” ' :
Sub-Setion (6) of Section 131-A of the Principal Act, shall be Omiited.

After Section 133-A of the Principal Act, following new Section 133-B shall be inserted,

namely -

"Sectlan 133-0- Whenever it appears to the State Government that the balance of Mu-

Power of the state  pi0 521 Fund of any Comporation or its reveme is insufTiciem for the
Governmenl In

require Corporstlen  Sischarge oFils duties o abligatory funcuens imposed upon 1 under
(o impost Lzres the Actor for meeting the expenditure to be incurred under Section 418
or for the perfonmance of any dutics in respect ol which it shall have
heen declared under Section 419 1o have commitied defile, the Stale
Govemment afier giving o notice of fifteen days to the Corporanan and

Inscridan of New
Section 82-A

Amendrocnl in
Sectlon 83 ’

4
incercflon of
Section-B3-A,

Ametadment in
Stctlon-131-4A,

Omlssisnn of jub-

Section (&) of
Scction 131-A,

lascrtion of
Sectlon 113-B.
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CHHATTISGARH ACT
(No. 6 of 2019)

CHHATTISGARH MUNICIPAL CORPORATION (AMENDMENT ) ACT, 2019

An Act further to amend the Chhattisgarh Municipal Corporation Act, 1956

(INo. 23 of 1956).

Be it enacted by the Chhattisgarh l.egislature in the Seventieth Year of the

Republic of India, as follows -

o

(D This  Act may be called the Chhattisgarh Municipal Corporation
(Amendment) Act, 2019,

) It extends to the whole State of Chhattisgarh.
(3) It shall come into force from the date of its publication in the Official Gazette.

In sub-section (1} of Section 9 of the Chhattisgarh Municipal Corporation Act, 1956
(No. 23 0 1956) , in clause (c), after first proviso, the following shall be inserted,
namely :-

“Provided further that if in the general election to the Municipal Corporation,
no person with disability has been elected. then the State Government shall nominate
to such Municipal Corporation, as the case may warrant, a person with disability, and
the members with disability so nominated shall be in addition to the general members
nominated under this clause.

Explanation : Person with disability for the purpose of this proviso shall mean a person,
as duly certified by a Government doctor, to have one or more of the disabilities
included in the Schedule to the Rights of Persons with Disabilitics Act, 2016
(No.49 of 2016 ) except for disabilities mentioned therein against serial numbers 2
{Intellectual disability) and 3 (Mental Behaviour):”

Shoert title, extent
and
commencement.

Amendment to
Seotion @,

TR, TET A1 TR HE, TR B R IO, $EE T, TR 5 g [ i - 2010
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CHHATTISGARH ACT
(No. 19 of 2019)

THE CHHATTISGARH MUNICIPAL CORPORATION (AMENDMENT) ACT,
2019

AnActfurther to amend the Chhattisgarh Municipal Corporation
Act, 1956 (No.23 of 1956).

Be it enacted by the Chhattisgarh Legislature in the Seventieth

Year of the Republic of India, as follows:-

1. (1) This Act may be called the Short title, extent
and

Chhattisgarh Municipal Corporation
commencement.

(Amendment) Act, 2019.

(2) It shall extend to the whole State of
Chhattisgarh.
(3) It shall come into force on such date
as the State Government may, by
- notification, appoint.
2. In the Chhattisgarh Municipal Amendment of

Corporation Act, 1956 (No. 23 of Section S.
1956), in Section 5, for clause (34-a),
the following shall "Se substituted,
namely:-

"(34-a) "mayor" means such
person who should be an
elected Councilor from
some ward in the Municipal
area, and who is elected
thereafter as Mayor by the
elected Councilors of the
Municipal Corporation;”

(34-b)"municipal area” means the
territorial area of a
municipal corporation as is

notified by the Governor
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under sub-section {2) of

Section 7 of this Act;”

In the Principal Act, in Section 9,—

(1) In sub-section {1}, for clause (ai,
the following shall be
substituted, namely:-

"(a) a Mayor;"

(1) for sub-section (4), the following
shall be substituted, namely:—

“(4) If any ward of any municipal
area fails to elect a
Councilor, fresh election
proceedings shall be
commenced for such ward
within six months to fill the
seat and until the seat is
filled it shall be treated as
casual vacancy: |

Provided‘ that
proceedings of election of
Mayor, Speaker any
departmental Committees
or any of the .Committee
shall not be stayed, pending

the election of such seat.”

In the Principal Act, in Section 11-A,
after sub-section (4}, the following
shall be added, namely:-

“(4-a) In the case of Municipal
Corporations where, in
terms of this Section, the
office of the Mayvor Iis

reserved for candidate from

Amendment of
Section 9.

Amendment of
Section 11-A,
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a specific  category, any
elected councilor belonging
to such category for whicH
the office of the Mayor is
reserved, fnay become a
candidate for the office of
Mayor, irrespective of
whether the ward he was
elected from was reserved for

~such category or not.”

In the Principal Act, in Section 12, Amendment of
after clause (c), the following shall be . Beetiod 12,
added, namely:-

"(d) is not registered in any electoral
roll related to a Panchayat or
municipal area of a
municipality;

Explanation-1: __For the purpose
of this section ‘Panchayat’ shall
have the same meaning as
assigned to it in clause (xvii) of
Section 2 of the Chhattisgarh
Panchayat Raj Adhiniyam, 1993
(No. 1 of 1994):

Explanation-2: For the purpose
of this section “municipal area”
shall have the same meaning as
assigned to it in clause (18-a) of
Section 3 of the Chhattisgarh
Municipalities Act, 1961 (No. 37
of 1961).”
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6.

10.

11.

12,

In the Principal Act, in Section 14,—
{1) i sub-section (1}, the‘words
“and Mayors” shall be omitted;
(1i) in sub-section (2), the words

“and Mayors” shall be omitted.

In the Principal Act, in Section 14-A,
inn - sub-section (1), for the word
“Mayor”, the word “Councilor” shall
be substituted.

In the Principal Act, in Section 14-B,
for the word “Mayor”, the word

"Councilor” shall be substituted.

In the Principal Act, in Section 14-C,
in clause {b), the words "or a Mayor”
shall be omitted.

In the Principal Act, in Section 15,—
(i) the words "or Mayor" shall be
omitted;
(i) for the proviso, the following
shall be substituted, namely:-
"Provided that no person
shall vote more than once in

any election of the Councilors.”

In the Principal Act, in Section 16,—
(i clause (a) of sub-section (1) shall
be omitted;

(i) sub-section (4} shall be omitted.

In the Principal Act, in Section 17,—
(i} in the heading, the words “or

Mayor” shall be omitted;

Amendment of
Section 14,

Amendment of -
Section 14-A.

Amendment of
Section 14-B.

- Amendment of

Section 14-C.

Amendment of
Section 15.

Amendment of
Section 16.

Amendment of
Section 17.
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(11} In sub-section (1), tlhe words “or
Mavor" shall be omitted;

(iii) in sub-section (1), in clause {bb):
the words “or Mayor” shall be

omitted;

- (v} In sub-section (1), in clause (e),

the words “is less than twenty-
| five years of age in the case of a
Mayor and” shall be omitted.

(v) in sub-section (2), in marginal
heading and body, the words “or
Mayor”, shall be omitted.

{vi) in sub-section (3), the words “or
Mayor” wherever they occur shall
be omitted.

In the Principal Act, in Sections 17-

_ -

(i in sub-section (1), the words
“Every Mayor and” shall be
omitted;

(i) in sub-section (1}, before the
word, “Speaker”, the words
“Mayor and” shall be inserted;
and

(ii) In sub-section (2), the words
“Mayor or” wherever they occur,

shall be omitted.

In the Principal Act, in Section 18,—

(1} in the heading, before the word
“Speaker”, the words “Mayor
and” shall be inserted;

{ii} for sub-section (1), the following

shall be substituted, namely: —

Amendment of
Section 17-B.

Amendment of
Section 18.
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“1)

The  State - Election
Commission  shall, within
fifteen days of the notification”
of election und;:r Section 22'-,“
call a meeting of the elected
Councilors for the purpose of
electing a Speaker and
Mayor:

Provided that if for any
reason the election of the
Mayor and/or the Speaker
cannot be completed in a
single meeting within fifteen
days, the same may be
completed in two or more
meetings but the entire
process must be completed
within a period of thirty days
of the notification of election

under Section 22.”

(ii1) for sub-section (3), the following

shall be substituted, namely:-

"(3) Meeting under sub-section

(1) shall be called in such
manner as may be
determined by the State
Election Commission, which
shall be presided over by the
officer authorized by the
State Election Commission.
The presiding officer shall
not have the right to vote

and in case of equality of



e g T, FaiE 12 R 2019

1674 (13)

15.

16.

17.

18.

19.

votes the result shall be
decided by lot.”

(iv) in sub-section (4), before thé
word ‘Speaker’, the words

‘Mayor and’ shall be inserted.

In the Principal Act, in Section 20, in
the Explanation, before the words
“the Speaker”, the words " the Mayor

and " shall be inserted.

In the Principal Act, in Section 23-A,-

(1) in the heading, before the word
“Speaker”, the words “Mayor or"
shall be inserted;

(i) in sub-section (1), before the
word “Speaker” wherever it
occurs, the words “Mayor or" shall
be inserted; and '

(iii) in sub-section (2}, in clause (i),
for the word “Mayor”, the words
"Mayor, Speaker", shall be
substituted.

In the Principal Act, Section 24 shall
be omitted.

In the Principal Act, in Section 422,
in sub-section (1}, in clause (b},
before the word ‘Speéker’, the words

“Mayor and” shall be inserted.

In the Principal Act, in Section 441,
in sub-section (2), in clause (b), for
sub-clause (iii), the following shall be

substituted, namely:-

Amendment of
Section 20.

Amendment of
23-A.

Amendment of
Section 24.

Amendment of
Section 422.

Amendment of
Section 441.
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“4iii) m thé éase of clection oflMayor;
by any elected Cou.nciior."
20. The Chhattisgarh - Municipal Repeal.
Corporation (Amendment)
Ordinance, 2019 (No. 2 of 2019) is
hereby repealed.
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CHHATTISGARH ACT
(No. 4 of 2021)

CHHATTISGARH MUNICIPAL CORPORATION (AMENDMENT)
' ACT, 2020

An Act further to amend the Chhattisgarh Municipal Corporation Act, 1956
(No. 23 0of 1956).

Be it enacted by the Chhattisgarh Legislature in the Seventy-first Year of the Republic
of India, as follows :-

L ) This Act may be called the Chhattisgarh Municipal Corporation
(Amendment) Act, 2020.
(1) It shall come into force from the date of its publication in the Official Gazette.
Z In Section 133-A of the Principal Act,-
(a) In sub-section (1), for the punctuation full-stop *.”, the punctuation colon *;”

shall be substituted; and
() After sub-section (1), the following shall be added, namely:-

“Provided that the State Government may, from time to time, by
Notification in the Official Gazette, exempt the transfer of some or all
immovable properties, partly or fully, temporarily or permanently, from the
provision contained in this sub-section, subject to such conditions as it may
specify in the Notification.”

3 In sub-clause (b) of Clause (iv) of sub- section (1) of Section 293 of the Principal
Act, -
(a) For the words “one yeat”, the words “two years” shall be substituted; and

b) For the words “the expiry of” shall be omitted.

4, In the Principal Act,-

Q] In the title and content of Section 300, for the words “one year”, wherever

they occur, the words “two years” shall be substituted; and

(i) In Section 300, for the words “two years”, the words “four years” shall be
substituted. '
5. After sub-section (2) of Section 308-A of the Principal Act, the following shall be

added, namely:-

“3) Notwithstanding any thing to the contrary contained in this Section, the
State Government may, after obtaining approval of the Council of
Ministers, in larger public interest, for reasons to be recorded in writing, on
the recommendation of the Corporation, exempt, in part or whole, the fees for
compounding of offences under this Section, in any particular case:

Short title and
commencement.

Amendment of
Section 133-A.

Amendment of
Section 293.

Amendment of
Section 300.

Amendment of
Section 308-A.
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Explanation-1: For the purpose of this Section, the term ‘Larger public interest’ is
restricted to the following :-

(a) Institutes or organizations active in the field of education including
training for skills- development for promotion of livelihood of the
underprivileged, for at least five preceding years, and which
receive grants from the University Grants Commission and/or the
Central or State Government(s);

()] Hospitals and healthcare centres which are recognized by the
Central or State Government, and primarily render charitable
services to the poor and underprivileged;

(c) Religious and charitable organizations active in the field of
social service, provided their offences under this Section relate
to construction of buildings other than residential or commercial;

(d) Institutions, duly recognized by the Central andfor State
Government(s), that run orphanages, facilities for physically or
mentally challenged persons, destitute homes for women or senior
citizens, and have been active for a period of preceding five years or
more.

Explanation -2: The above provision shall also apply in any of such cases as may be
pending on the date this provision comes into force.”

FTe®, YE a1 AE S, B g W e, S IRIE S R @ R a0 wEhe - 2021,
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CHHATTISGARH ACT
(No. 12 of 2023)
CHHATTISGARH MUNICIPAL CORPORATION (AMENDMENT)
ACT, 2023.

An Act further to amend the Chhattisgarh Municipal
Corporation Act, 1956 (No.23 of 1956).

Be it enacted by the Chhattisgarh Legislature in the
Seventy-Fourth Year of the Republic of India, as follows:-

Short title and 1. (1) This Act may be called the

CR eI EX R Chhattisgarh Municipal Corporation
(Amendment) Act, 2023.

(2) It shall come into force from the date
of ité publication iﬁ the Official
Gazette.

Amendment in 2. (1) For clause (a) of sub-section (1) of

Section 200-1. Section 292-B of the Chhattisgarh

Municipal Corporation Act, 1956
(No.23 of 1956), the following clause
shall be substituted, namely:-

“(a) In every residential colony in
the municipal area, the
colonizer will have to reserve
developed plots and/or
constructed houses/flats,
separately for ‘the

economically weaker sections
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488 (3)

and for the lower income
groups, in such mjmbcr, and
of such size, as may be
prescribed by the State
Government:

Provided that the total
number of the developed plots
and/or constructed houses/
flats, to be reserved for the
economically weaker sections
shall not be less than 9% of
the total number of developed
plots and/or constructed
houses/flats in the colony,
and for low income group it
shall not be less than 6%:

Provided further that
the State Government may,
through rules; provide that for
the economically weaker
sections, the colonizer may
provide developed plots
and/or houses / flats at a
place other than in the

colony, which place must

satisfy the conditions’

prescribed in this.regard.”
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- (2) In clause (¢} of sub-section (1), for

the words and figure “Section 128-

C”, the words and figure “Section
128-A” shall be substituted.

(3) Sub-section (2) shall be omitted.

HeTerh, WUl AT oivar ST, eciieTe g1 Aewhia Geoiier, YA 4 Higd a9l Wt - 2023,
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CHHATTISGARH ACT
(No.4 of 2025)

THE CHHATTISGARH MUNICIPAL CORPORATION
(AMENDMENT)ACT, 2024.

An Act to further amend the Chhattisgarh Municipal Corporation
Act, 1956 (No.23 of 1956).

Be it enacted by the Chhattisgarh Legislature in the Sixty-fifth Year
of the Republic of India, as follows:-

Short title, extent 1. (1) This Act may be called the
— Chhattisgarh Municipal Corporation
commencement.
(Amendment} Act, 2024,

(2) It shall extend to the whole State of
Chhattisgarh.

(3) [t shall come into force with effect
from the date of its publication in
the Official Gazette.

Amendment of 2. In Section 5 of the Chhattisgarh
Section 5.

Municipal Corporation Act, 1956
(No.23 of 1956) (hereinafter referred
to as the Principal Act),-
(i) Clause (34-a) shall be omitted.
(ii) After clause (43-a), the following
proviso shall be added, namely:-
“Provided that, population of
Other Backward Class means, such
figures of population, which have
been determined in the prescribed

manner.”
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In Section 9 of the Principal Act,— Amendment of
(i) For clause (a) of sub-section (1), BEFHGILS.
the [ollowing clause shall be
substituted, namely:-
"(a) a Mayor that is
Chairperson elected by
direct election from the
Municipal Area;"”
(ii) For sub-section (4), the following
sub-section shall be substituted,
namely:-
“(4) I any municipal area [ails
to elect a Mayor or any
ward fails to elect a
Councilor, [resh election
proceedings shall be
commenced for such
municipal area or ward, as
the case may be, within six
months to fill the seat and
until the seat is filled it
shall be treated as casual
vacancy:
Provided that
proceedings of election of
Speaker or any of the
Committee under the Act,
shall not be stayed,
pending the election of
such seat.”
For sub-section (2) of Section Amendment of
11 of the Principal Act, the Bection 11,
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following sub-section shall be
substituted, namely:-
“2) In such Municipal
Corporations where less
than fifty percent seals are
reserved for Scheduled
Castes and/or Scheduled
Tribes, then as nearly as
possible remained seats
shall be reserved for Other
Backward Classes
proportionate  to  their
population, but subject to
the maximum limit of fifty
percent of total seats and
such seats shall be allotted
by rotation to different
wards in such manner as
may be prescribed:
Provided that under
sub-section (1), if the total
reservation for Scheduled
Castes and/or Scheduled
Tribes is fifty percent or
more than fifty percent,
then no seat shall be
reserved for Other
Backward Classes (OBCs):
Provided further that if
no nomination paper is
filed for election, as a

Councilor from any ward
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so reserved, by any
member of the Other
Backward Classes then the
Collector shall be
competent to declare it, as

unreserved.”

In Section 11-A of the

Principal Act,-

(i) For sub-section (2), the
following sub-section shall

be substituted, namely:-

“(2) In case, less than fifty
percent of the total number
of office of Mayors of
Municipal Corporations of
the state are reserved for
Scheduled Castes and/or
Scheduled Tribes, then as
nearly as possible
remained seats shall be
reserved for Other
Backward Classes,
proportionate to  their
population but subject to
the maximum limit of fifty
percent of the total seats:
Provided that if the
total reservation for
Scheduled Castes and/or
Scheduled Tribes under
sub-section (1) is fifty

percent or more than fifty

Amendment of
Section 11-A.
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Amendment of
Section 12.

percent, then no seat shall
be reserved for Other
Backward Classes (OBCs)."

(ii) Sub-section (4-a) shall be

omitted.

In Section 12 of the Principal

(i) clause (a) shall be

omitted.

(ii)after clause (d), the

following clause shall be
added, namely:-

"(e) If the State Election
Commission or an
authority appointed by
it, on an application or
on Iits own motion, 18
satisfied  after such
inquiry as it thinks fit
that any voter whose
name is registered in the
current assembly
electoral roll relatable to
the ward of the
Corporation, has been
erroneously not
included, shall be

incorporated in  the
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10.

11.

electoral roll of
concerned ward of

Corporation.”

In sub-section (1) and (2) of Section
14 of the Principal Act, after the
word “Councilors”, the words “and
Mayors” shall be inserted,
respectively.

In sub-section (1) of Section 14-A of
the Principal Act, for the word
“Councilor”, the word “Mayor” shall
be substituted.

In Section 14-B of the Principal Act,
for the word “Councilor”, the word

"Mayor” shall be substituted.

In clause (b) of Section 14-C of the
Principal Act, after the word
"Councilor”, the words “or Mayor"
shall be inserted.

In Section 15 of the Principal Act,-

(i) after the word "Councilors”, the
words “or Mayor” shall be
inserted;

(ii) for the proviso, the following
proviso shall be substituted,
namely:-

"Provided that no person
shall vote more than once in
any election of the Councilors
or an Election of the Mayor,

as the case may be.”

Amendment of
Section 14.

Amendment of
Section 14-A.

Amendment of
Section 14-B.

Amendment of
Section 14-C.

Amendment of
Section 15.
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Amendment of
Section 16.

Amendment of
Section 17.

12,

13.

In Section 16 of the Principal Act,—

(ij for clause (a) of sub-section (1),
the following clause shall be
substituted, namely:-

“(a) For the election of Mayor, if
he is not less than 25 years of
age; and”

(iiy After sub-section (3), the
following sub-section shall be
added, namely:-

“(4) If a person is elected for
the office of Mayor and
Councilor both, he shall
have to resign from one of
the office within seven
days [rom the date on
which he is declared
elected.”

In Section 17 of the Principal Act,—

(i) in the heading, alter the words
“Councilor”, the words “or
Mayor” shall be inserted;

(ii) in sub-section (1), after the word

“«©

“Councilor”, the words or
Mayor” shall be inserted;

(iii) in clause (bb) of sub-section (1),
after the word “Councilor”, the
words “or Mayor” shall be
inserted;

(iv) for clause (e) of sub-section (1),
the [ollowing clause shall be

substituted, namely:-
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14.

15.

“le) is less than twenty-five
years ol age, in the case of
a Mayor and is less than
twenty-one years of age, in
case of Councilor.”

(v) in sub-section (2), in marginal
heading and body, alter the
words “Councilor”, wherever
they occur, the words “or Mayor”
shall be inserted.

(vi) in sub-section (3), alfter the
words “Councilor” wherever
they occur the words “or Mayor”
shall be inserted.

In Section 17-B of the Principal

Act,—

(i) In sub-section (1), before the
words “Every Councilor”, the
words “Every Mayor and” shall be
inserted;

(i) In sub-section (1), before the
word “Speaker”, the words
“Mayor and” shall be omitted;

(iii) In sub-section (2), before the
word “Councilor”, wherever they
occur, the words “Mayor or”
shall be inserted.

In Section 18 of the Principal Act,—

(i) in the heading, before the word

“Speaker”, the words “Mayor
and” shall be omitted;

Amendment of
Section 17-B.

Amendment of
Section 18.
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Amendment of
Section 20.

(ii) for sub-section (1), the [ollowing

sub-section shall be substituted,

namely:—
“(1) The Mayor and the elected
Councilors of the

Corporation shall within
fifteen days from the date of
the notification of the
election under Section 22 in
the prescribed mantier,
elect a Speaker from the
elected Councilor.”

(iii) for sub-section (3), the following
sub-section shall be
substituted, namely:-

"(3) The Meeling under sub-
section (1) shall be called
and presided over by the
Collector.”

(iv) in sub-section (4), belore the
word “Speaker”, the words

“Mayor and” shall be omitted.

16. In Section 20 of the Principal Act,-
(i) in the Explanation of sub-
section (1), before the word
“Speaker”, the words "the

Mayor and" shall be omitted.
(ii) after sub-section (4), the
following sub-section shall

be added, namely:-

"(5) If before the expiry of the

period mentioned in sub-
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17.

18.

section (1), the Municipal
Corporation is not
reconstituted, it shall
stand dissolved on the
expiry or the said period
and the provisions of
Section 423 shall apply
thereto for a period not
exceeding six months
within which the
Municipal Corporation
shall be reconstituted in
accordance with  the

provisions of this Act.”

In Section 23-A of the Principal Act,-

(i) in the heading, the words “Mayor
or" shall be omitted;

(i) in sub-section (1), before the
word “Speaker’, the words
“Mayor or" wherever they occurs
shall be omitted;

(iii) in clause (ii) of sub-section (2),
after the word “Mayor”, the
punctuation and word ",Speaker”
shall be omitted.

After Section 23-A of the Principal

Act, the following Section shall be

inserted, namely:-

“24. Recalling of Mayor.- (1) Every
Mayor of a Corporation shall
forthwith be deemed to have

vacated his office if he is

Amendment of
Section 23-A.

Amendment of
Section 24,
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recalled through a secret
ballot by a majority of more
than half of the total number
of voters of the corporation
area casting the vote in
accordance with the
procedure as may be
prescribed:

Provided that no such
process of recall shall be
initiated unless a proposal is
signed by not less than three-
fourth of the total number of
the elected Councilor and
presented to the Divisional
Commissioner:

Provided further that no
such  process shall be
initiated:

() within a period of two
years from the date on
which such Mayor is
elected and enters his
office;

(ii) il halfl of the period of
tenure of the Mayor
elected in a by-election
has not expired:
Provided  also that

process for recall of the

Mayor shall be initiated

once in his whole term.
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19.

20.

(2) The Divisional Commissioner
after satislying himself and
verilying that the three-fourth
of the Councilors specified in
sub-section (1) have signed
the proposal of recall, shall
send the proposal to the State
Government and the State
Government shall make a
reference to the State Election
Commission.

(3) On receipt of the reference, the
State Election Commission
shall arrange for voting on the
proposal of recall in such
manner as may be

prescribed.”

In clause (b) of sub-section (1) of
Section 422 of the Principal Act,
before the word “Speaker”, wherever
they occurs the words
“Mayor and” shall be omitted.
For sub-clause (iii) of clause (b) of
sub-section (2) of Section 441 of the
Principal Act, the following sub-
clause shall be substituted,
namely:-
“(iii) in the case of election of
Mayor, by any voter of

the Municipal area.”

Amendment of
Section 422.

Amendment of
Section 441.
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Repeal.

21.

The Chhattisgarh Municipal
Corporation (Amendment)
Ordinance, 2024 (No. 2 of 2024) and
the Chhattisgarh Municipal
Corporation (Amendment)
Ordinance, 2024 (No. 5 of 2024) is

hereby, repealed.
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